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In the case of M|s Ahmedabad Advance 

Mills, the duty demand was for a total 
amount of Rs. 144 lacs. The duty 
demands for Rs. 90.77 lacs against the 
Indian Leaf Tobacco Development 
Company and for Rs. 144 lacs against 
M|s Ahmedabad Advance Mills, were 
withdrawn by the Custom Houses. 

The question also seeks information 
about the "other firms". As no names of 
the "other firms" have been g.iyen, it is 
presumed that the information required is 
in respect of the concessions given in 
cases of the type mentioned in part (a) 
above—that is to say, where ad hoc 
exemptions were given after the demands 
had been raised for customs duty short 
levied. The case of another firm M|s 
Maddi Venkatratnam and Company 
Private Limited fell in this category, 
wherein the Madras Custom House had 
raised a duty demand for a total sum of 
Rs. 13 lacs. The ad hoc order was issued 
in this case on the 29th June, 1977, 
exempting a part of the consignment 
which, after reimportation, had been 
exported out of India, from the whole of 
the duty leviable thereon and exempting 
the remaining part, which had been 
destroyed as unfit for human 
consumption, from the customs duty in 
excess of Rs. 5|- per kg. In this case, 
however, the demand has not so far been 
withdrawn. 

(c) The matter concerning the scope of 
Section 25(2) of the Customs Act,  1962,  
is under examination. 

Abolition of 'P' Form   requirement 

1087. SHRI SHIVA CHANDRA JHA: 
Will the Minister of FINANCE be 
pleased state: 

(a) whether it is a fact that Gov-
ernment have recently abolished the 'P' 
Form requirement for those going abroad 
and have made further liberalisation in 
the passport rules; and 

(b) if so, what are the details in this 
regard? 

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) Yes Sir. 
Government have recently decided to 
abolish the 'P' form requirement for those 
g.oing abroad. However, no further 
liberalisation, as a result of the abolition 
of 'P' form, has been made in the passport 
rules. 

(b) The Reserve Bank of India will 
shortly issue instructions to airlines/ 
shipping companies and travel agents for 
booking of passages, indicating the 
procedure to be followed after the 
abolition of the 'P' form. 

 


